IN THE NATIONAL GREEN TRIBUNAL AT CHENNAI
OA NO.106 OF 2020 (SZ)

Atana Flat Owners and Residents
Assocation Kancheepuram District — Applicant

Vs

The District Environment Engineer,
TNPCB Kancheepuram & Two Others

ADDITONAL TYPE SET OF PAPERS
FILED BY 2"° RESPONDENT

M/s.R.Kamala Rani

(1451/1992)

COUNSEL FOR 2"° RESPONDENT
98412 56181



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.106 of 2020 (S2)
BETWEEN

Atana Flat Owners and Residents Association

Regn.N0.80201B

Rep. by its Secretary Mrs.G.Anitha

Vandalore-Walajabad Road,

Karanithangal Village,

Kancheepuram District 602105 Applicant
AND

1) The District Environmental Engineer
Tamil Nadu Pollution Control Board
Plot No.CP-5B, SIPCOT, Oragadam,
Sriperumpudur Taluk,
Kancheepuram District — 602 105

2) M/s. Arun Excello Constructions LLP,
Represented by its Designated Partner
Mr.P.Suresh,

Bhattad Tower,
No.18, West Cott Road,
Royapettah,Chennai — 600 014.

3) The Chairman
State Level Environment Impact Assessment Authority (SEIAA)
Govt. of Tamil Nadu, Panagal Maligai,
3" Floor, Saidapet,
Chennai— 600 015 Respondents

ADDITIONAL TYPED SET OF PAPERS FILED BY 2" RESPONDENT

Sl. Date Particulars Remarks /
No. Page No.
Project photos taken at the time of handing over to the
Residents Association.
2% ¥
Vasanthaa — March 2017
Megha — March 2018
Madhulika — December 2018
Atana —July 2019
1. | 22-02-2019 | MoU duly signed by Megha Flat Owners Assocation accepting
tanker lorry for disposal of excess treated sewage water. A
L




22-02-2019

MoU duly signed by Madhulika Flat Owners Assocation
accepting tanker lorry for disposal of excess treated sewage
water.

\5

03-05-2019

MoU duly signed by Vasantha Flat Owners Assocation
accepting tanker lorry for disposal of excess treated sewage
water.

\%

14-07-2020

BDO Kunrathur letter warning the residents for not adhearing
the instructions and letting out the sewage water into
highway and levying a penalty for each house.

2.1

July and Aug
2020

Untreated Sewage Water inundation photos

9 %%}

August 2020

Earth dumped by Highways Dept on the storm water drain to

prevent untreated water let into the drain which is flooding
the Highway.

29 %38

April 2021

Action taken by BDO to fill the storm water drain on either
side of the approach road with earth and levelled it to
prevent the resident associations from letting effluent out of
their compound. '

2933

12-04-2021

The Oragadam Police Inspector after inspecting the site have
registered the case vide FIR No.213 dated 12-4-2021.

17-04-2021

RDO Sriperumpudur proceedings N.Ka.No.668/2021/A2
giving order under CRPC section 133 to the four resident
associations instructing them to set right things within 15
days.

36

18-04-2021

Atana association letter to Oragadam Police Station
undertaking that they will not let out the sewage water into
the Highway.

39

10.

May 2021

Notice circulated by one of the resident association collecting
Rs.600 towards drainage clearance charges and rationing of
water usage and restriction of people per apartment as per
prescribed norms.

AL

131.

July 2021

Photograph taken on 2" July 2021 showing that the
approach is neat and there is no stagnation of water.

A %oh

Dated on this day 7™ July 2021

Counsel for 2" Respondent



Project Photos at the time of
Handing Over to the Residents
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MEMORANDUM OF UNDERSTANDING CHEvAK U Cor 9332898011

This ORANDUM OF UNDERSTANDING (“MOU”) entered into on the 2L day of
_E_M%. 2019
i Between

M/s. MEGHA FLAT OWNERS ASSOCIATION, (Reg.No. 41/2018) an association registered
undedi Tamil Nadu Societies Registration Act, having its registered office at Megha Project, 183,
Karanaithangal Village, Sriperumpudur Taluk, Kancheepuram District — 602 105, represented
herein by its Secretary Mr. S. Sivaraman, S/o. Mr. Srinivasan hereinafter referred to as the
“Au*htion' or Party of the First Part (PFP).
and

M/s. krun Excello Constructions LLP., a Limited Liability Partnership Firm registered under
the Lignited Liability Partnership Act 2008, and having its registered office at “Bhattad Towers”,
No.18, West Cott Road, Royapettah, Chennai - 600 014 duly represented herein by its
Autht"ized Signatory Mr. V. Srinivasan S/o. Mr. M. S. Venkatramani aged about 49 years,
hereinafter referred to as the “Promoter” or Party of the Second Part (PSP).

For Jegha Flat Owners
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WHEREAS the Party of the First Part (PFP) is the association of the owners of the
apartments in project “COMPACT HOMES - MEGHA” and the Party of the Second
Part (PSP) is the Promoter, who developed the project “COMPACT HOMES -
MEGHA”.

WHEREAS the PSP developed the project “COMPACT HOMES - MEGHA ” as per the
Building and Planning permit and maintained the project till the association of the
owners were formed and after the formation of the association, on the request of the
association (PFP) the maintenance of project “COMPACT HOMES - MEGHA” was
handed over to the PFP by the PSP on 31.03.2018 and now the maintenance is
carried out by the PFP in the best manner.

WHEREAS the PFP represented the PSP that they are not able to clear the excess
treated sewage water due to over usage and therefore request the PSP to help in this
matter and PSP also considered this matter and both the PFP and PSP had a meeting
on 06.12.2018 at the office of the PSP and on behalf of PFP .Mr. Sivaraman and

on behalf of PSP Mr. V. Srinivasan, Senior General Manager participated in the

meeting.

WHEREAS after deliberation and discussions between both the parties, the PSP
offered to give a tanker lorry at free of cost to the PSP, subject to terms and
conditions stated below and the PFP also accepted the said offer and both the parties
are desirous of reducing the terms, conditions & responsibilities of each party into

writing as follows:

NOW THIS MOU WITNESSETH AS FOLLOWS:

1. The PFP has accepted the offer of the PSP of providing tanker lorry to remove the
excess treated sewage water after using for gardening and flushing purposes in the
project “COMPACT HOMES - MEGHA".

2. The tanker lorry brand new having a capacity of 12KL will be purchased and

handed over to the Association for day o day operations & maintenance.

For Megha Flat Owners Association For Arus Excello QoAstructions LLP
-




3. The tanker lorry shall be used exclusively for disposal of treated sewage water
from STP for the project “COMPACT HOMES - MEGHA”".

4. The day-to-day maintenance, Insurance renewal, Fitness Certificate (FC), regular
service of lorry, fuel and driver expenses for the operations of the tanker lorry shall
be borne by the PFP.

5. The PFP shall take the responsibility of disposal of treated sewage by the tanker
lorry by obtaining necessary approvals from local/competent authorities without

involving the PSP in any manner.

6. The PFP shall handle and solve any issue/s that may arise in disposal of treated
sewage water by the tanker lorry with local villagers, neighbors, local body,
Pollution control board (TNPCB), Highways department (NHAI) or any other
individuals or statutory body.

7. The PFP shall indemnify the PSP for any loss or any legal problem that it may face
due to improper/illegal use of tanker lorry vehicle or non-following any law, rules and
regulations in force by PFP. The PSP shall not take any responsibility for any such

acts by the PFP under any circumstance.

8. The PSP has already handed over the entire maintenance of the Project -
“COMPACT HOMES - MEGHA” to the Owners’ Association. As a goodwill gesture and
only on the request of the PFP, the PSP is gifting this Tanker - lorry to facilitate
disposal of treated sewage water without any responsibility or liability on PSP to take

care of the project.

9. The PFP hereby assures that they or their successor-in-office, owners of the
apartments severally will not approach or make any request to PSP regarding the
maintenance of the Project “COMPACT HOMES- MEGHA” or any matter concerning

the maintenance hereafter.

For Megha Flat Owners Association
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10. The PFP hereby once again assures and confirm that, from the date of handing
over the maintenance of project to the PFP, the PSP is absolved from all
responsibility and liability of maintaining or managing the project and it shall be
the Sole responsibility of PFP to maintain the project “COMPACT- MEGHA”.

11. The PFP shall manage and operate the Sewage Treatment Plant in such manner,

that the quality of treated water shall always be within the prescribed norms.

The Parties understand and agree that the terms of this MOU is binding on either
party.

IN WITNESS WHEREOF THE PARTIES HERETO HAVE SET THEIR HANDS &
SIGNATURES ON THE DAY, MONTH AND YEAR FIRST ABOVEWRITTEN.

For Megha Flat Owners Association For Arun Excello @bfstructions LLP

C -~ \‘: /‘
Secretary(, AuthorizedgBignatory
PFP PSP
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» Mandapam Street, 15t Lane
KILPAUK UARDEN

CHENNAL1U. Con: 9362598611

Th;i( MEMORANDUM OF UNDERSTANDING (“mMOou™) entered into on the -& day of
bvuary ;k 2019

M/s. MADHULIKA FLAT OWNERS ASSOCIATION, (Reg. No. 121/2018) an association
re*tered under Tamil Nadu Societies Registration Act, having its registered office at Madhulika

iect, 183, Karanaithangal Village, Sriperumpudur Taluk, Kancheepuram, District - 602 105,
represented herein by its Secretary Mr. R. S. Raja, S/0. R. G. Sundramurthy, hereinafter referred
to 's the “Association” or Party of the First Part (PFP).

and

l‘. Arun Excello Constructions LLP., a Limited Liability Partnership Firm registered under the
L'u'ited Liability Partnership Act 2008, and having its registered office at “Bhattad Towers”, No.18,
West Cott Road, Royapettah, Chennai - 600 014 duly represented herein by its Authorized
Sifhatory Mr. V. Srinivasan S/o. Mr. M. S. Venkatramani aged about 49 years, hereinafter
referred to as the “Promoter” or Party of the Second Part (PSP).

Ftl' Madhulika Flat Owners Asso ;

' d‘:q/'a’w
' 9
adestory 2,\3 o %".

PFP
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WHEREAS the Party of the First Part (PFP) is the association of the owners of the
apartments in project “COMPACT HOMES - MADHULIKA" and the Party of the Second Part
(PSP) is the Promoter, who developed the project “COMPACT HOMES - MADHULIKA”.

WHEREAS the PSP developed the project “COMPACT HOMES - MADHULIKA” as per the
Building and Planning permit and maintained the project till the association of the owners
were formed and after the formation of the association, on the request of the association
(PFP) the maintenance of project “COMPACT HOMES - MADHULIKA” was handed over to
the PFP by the PSP on 31.12.2018 and now the maintenance is carried out by the PFP in the

best manner.

WHEREAS the PFP represented the PSP that they are not able to clear the excess treated
sewage water due to over usage and therefore request the PSP to help in this matter and PSP
also considered this matter and both the PFP and PSP had a meeting on 15.12.2018 at the
office of the PSP and on behalf of PFP Mr. R.S. Raja and on behalf of PSP Mr. V. Srinivasan,
Senior General Manager participated in the meeting,.

WHEREAS after deliberation and discussions between both the parties, the PSP offered to
give a tanker lorry at free of cost to the PSP, subject to terms and conditions stated below
and the PFP also accepted the said offer and both the parties are desirous of reducing the

terms, conditions & responsibilities of each party into writing as follows:

1. The PFP has accepted the offer of the PSP of providing tanker lorry to remove the excess
treated sewage water after using for gardening and flushing purposes in the project
“COMPACT HOMES - MADHULIKA”.

2. The tanker lorry brand new having a capacity of 12KL will be purchased and handed over

to the Association for day to day operations & maintenance.

3. The tanker lorry shall be used exclusively for disposal of treated sewage water from STP
for the project “COMPACT HOMES- MADHULIKA”.

For Madhulika Flat Owners Associati

Secretary 2
PFP ?}\
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4. The day-to-day maintenance, Insurance renewal, Fitness Certificate (FC), regular service
of lorry, fuel and driver expenses for the operations of the tanker lorry shall be borne by
the PFP.

5. The PFP shall take the responsibility of disposal of treated sewage by the tanker lorry by
obtaining necessary approvals from local/competent authorities without involving the

PSP in any manner.

6. The PFP shall handle and solve any issue/s that may arise in disposal of treated sewage
water by the tanker lorry with local villagers, neighbors, local body, and Pollution control
board (TNPCB), Highways department (NHAI) or any other individuals or statutory body.

7. The PFP shall indemnify the PSP for any loss or any legal problem that it may face due to
improper/illegal use of tanker lorry vehicle or non-following any law, rules and regulations
in force by PFP. The PSP shall not take any responsibility for any such acts by the PFP

under any circumstance.

8. The PSP has already handed over the entire maintenance of the Project - “COMPACT
HOMES- MADHULIKA” to the Owners’ Association. As a goodwill gesture and only on the
request of the PFP, the PSP is gifting this Tank - lorry to facilitate disposal of treated
sewage water without any responsibility or liability on PSP to take care of the project.

9. The PFP hereby assures that they or their successor-in-office, owners of the apartments
severally will not approach or make any request to PSP regarding the maintenance of the
Project “COMPACT HOMES- MADHULIKA” or any matter concerning the maintenance

hereafter.

10. The PFP hereby once again assures and confirm that, from the date of handing over the
maintenance of project to the PFP, the PSP is absolved from all responsibility and liability of
maintaining or managing the project and it shall be the sole responsibility of PFP to
maintain the project “COMPACT - MADHULIKA”.

For Madhulika Flat Owners Association For Arun|\Excello Cghstructions LLP

—
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11. The PFP shall manage and operate the Sewage Treatment Plant in such manner,
that the quality of treated water shall always be within the prescribed norms.

The Parties understand and agree that the terms of this MOU is binding on either party.

IN WITNESS WHEREOF THE PARTIES HERETO HAVE SET THEIR HANDS & SIGNATURES
ON THE DAY, MONTH AND YEAR FIRST ABOVEWRITTEN.

For Madhulika Flat Owners Association

WITNESSSES:
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MEMORANDUM OF UNDERSTANDING

This MEMORANDUM OF UNDERSTANDING (“MOU”) entered into on the E:Qday of
_, 2019
l Between

M/s. NASANTHAA FLAT OWNERS ASSOCIATION, (Reg. No. 37/2016) an association
registered under Tamil Nadu Societies Registration Act, having its registered office at Vasanthaa
ijec‘ 183, Karanaithangal Village, Sriperumpudur Taluk, Kancheepuram District - 602 105,
rep ated herein by its Secretary Mr. G. V. Ramesh Shankar S/o. Mr. G. S. Viswanathan,
hereinffter referred to as the «Association” or Party of the First Part (PFP).
£ _ and

M/s. Arun Excello Constructions LLP., a Limited Liability Partnership Firm registereC. under
the Lidhited Liability Partnership Act 2008, and having its registered office at “Bhattad Towers”,
No. 18, West Cott Road, Royapettah, Chennai - 600 014, duly represented herein by its
Autho Signatory Mr. V. Srinivasan S/o. Mr. M. S. Venkatramani aged about 49 years,

hereinafter referred to as the «promoter” or Party of the Second Part (PSP).




&

WHEREAS the Party of the First Part (PFP) is the association of the owners of the
apartments in project “COMPACT HOMES - VASANTHAA" and the Party of the
Second Part (PSP) is the Promoter, who developed the project “COMPACT HOMES-
VASANTHAA".

WHEREAS the PSP developed the project “COMPACT HOMES - VASANTHAA” as per
the Building and Planning permit and maintained the project till the association of
the owners were formed and after the formation of the association, on the request of
the association (PFP) the maintenance of project “COMPACT HOMES -VASANTHAA"
was handed over to the PFP by the PSP on 31.3.2017 and now the maintenance is
carried out by the PFP in the best manner.

WHEREAS the PFP represented the PSP that they are not able to clear the excess
treated sewage water due to over usage and therefore request the PSP to help in this
matter and PSP also considered this matter and both the PFP and PSP had a meeting
on_06.12.2018 at the office of the PSP and on behalf of PFP Mr.G.V. Ramesh Shankar
and on behalf of PSP Mr. V. Srinivasan, Senior General Manager participated in the

meeting.

WHEREAS after deliberation and discussions between both the parties, the PSP
offered to give a tanker lorry at free of cost to the PSP, subject to terms and conditions
stated below and the PFP also accepted the said offer and both the parties are
desirous reducing the terms, conditions & responsibilities of each party into writing

as follows:
NOW OU WIT LLOWS:

1. The PFP has accepted the offer of the PSP of providing tanker lorry to remove the
excess treated sewage water after using for gardening and flushing purposes in the

project “COMPACT HOMES - VASANTHAA”.

2. The tanker lorry brand new having a capacity of 12KL will be purchased and

handed over to the Association for day to day operations & maintenance.

3. The tanker lorry shall be used exclusively for disposal of treated sewage water from
STP for the project “COMPACT HOMES- VASANTHAA”.

For Vasanthaa Flat Owners Association For Arun xcel]o‘(; structions LLP

Secretary
PFP




4. The day-to-day maintenance, Insurance renewal, Fitness Certificate (FCj, regular
service of lorry, fuel and driver expenses for the operations of the tanker lorry shall

be borne by the PFP.

5 The PFP shall take the responsibility of disposal of treated sewage by the tanker
lorry by obtaining necessary approvals from local/competent authorities without

involving the PSP in any manner.

6. The PFP shall handle and solve any issue/s that may arise in disposal of treated
sewage water by the tanker lorry with local villagers, neighbors, local body, and
Pollution control board (TNPCB), Highways department (NHAI) or any other

individuals or statutory body.

7 The PFP shall indemnify the PSP for any loss or any legal problem that it may face
due to improper/illegal use of tanker lorry vehicle or non-following any law, rules and
regulations in force by PFP. The PSP shall not take any responsibility for any such

acts by the PFP under any circumstance.

8 The PSP has already handed over the entire maintenance of the Project —
“«COMPACT HOMES - VASANTHAA” to the Owners’ Association. As a goodwill
gesture and only on the request of the PFP, the PSP is gifting this Tank - lorry to
facilitate disposal of treated sewage water without any responsibility or liability on

PSP to take care of the project.

9. The PFP hereby assures that they or their successor-in-office, owners of the
apartments severally will not approach or make any request to PSP regarding the
maintenance of the Project “COMPACT HOMES- VASANTHAA” or any matter

concerning the maintenance hereafter.

10. The PFP hereby once again assures and confirm that, from the date of handing

over the maintenance of project to the PFP, the PSP is absolved from all

responsibility and liability of maintaining or managing the project and it shall be

the sole responsibility of PFP to maintain the project “COMPACT- VASANTHAA".

ctions LLP

For Vasanthaa Flat Owners Association For Arun
¥ (&owfj\
Secretary Authorized pgnatory

PFP PSP
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11. The PFP shall manage and operate the Sewage Treatment Plant in such manner,

that the quality of treated water shall always be within the prescribed norms.

The Parties understand and agree that the terms of this MOU is binding on either
party.

IN WITNESS WHEREOF THE PARTIES HERETO HAVE SET THEIR HANDS &
SIGNATURES ON THE DAY, MONTH AND YEAR FIRST ABOVEWRITTEN.

For Vasanthaa Flat Owners Association

Secretary
PFP

WITNESSSES:
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Untreated Sewerage Water
Inundation Photos — July & Aug 2020
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Untreated water stagnation on the road




Untreated sewage water stagnation on the Highway
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Complete Inundation of approach road due to
let out of untreated water by the re5|dents
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Image showing untreated water is flowing on the Highway
restricting movement of workers of the commercial
establishments and also creating health hazard and risking
motorists due to accidents - 10-8-2020
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Earth dumping by Highways Dept to
prevent effluent flowing into the storm
water drain — 19-8-2020
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Photos showing action taken by
Highways Dept to prevent water on
the Highway.
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Earth dumped on the Storm Water Drain to
stop letting out the untreated water
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Highway authorities dumping earth to prevent
untreated water being let into Highway — 24-8-2020
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Photos showing action taken by BDO
to fill the approach road with earth
and neatly levelled to prevent
stagnation of water
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Aerial View of the approach road filled with
earth and neatly levelled without inundation
of sewage water — 12t April 2021
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Aerial View of the approach road filled with
earth and neatly levelled without inundation
of sewage water — 12t April 2021
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DRAINAGE CLEARANCE CHARGES NOTICE 2021 *

Rs 1000 Penalty for Waoalter over flow

Don't woste wotler
Use Toilet FHush.

Strictly maximum 4 person per flat only allowed

This is to inform you that the Drainage clearance charges
will be Rs. 600 per month to be paid by the tenants /

Residents. This will be effect from 1* July 2021. 1t talled 1o
pay, we are unable to provide the water.
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WATER TIMING EROM 26.06.2021
BLOCK 1: 6.30 PM T0 7.30 PM
BLOCK 2:7.30 pPMTO 8.30 PM
BLOCK 3: 8.30 pMmTO 930 PM
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Entrance Road approach photos
from Highway taken on 2"¢ July 2021
showing no evidence of water
stagnation
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View of approach road entrance from Highway with no
sewerage water stagnation — 2-7-2021
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Image showing the approach road filled with earth and
no sewerage water stagnation — 2-7-2021
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Image showing the approach road filled with earth and

no sewerage water stagnation — 2-7-2021
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Image showing the approach road filled with earth and
no sewerage water stagnation — 2-7-2021
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Image showing the approach road filled with earth and
no sewerage water stagnation — 2-7-2021
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